














been different had the apphcant sought the presorvahon or specir1c data 

wh1d1 lhey reel •s ophomernl nature l hus tho second rolIor prayer Is also 

denied. 

15 I am afraid the third prayer Is also based upon mere surmises and 

con,ectures The Court is required to presume that a report under Seel.ion 

157 CrPC has been filed before the concerned Court. Then Court has to 

presume that the concerned Court has rerused to act upon lhe complaints 

rehed upon by the applicant accused The Court has then to presume that 

the said complainants are not satrsfied with the actJon of lhe authontJes 

upon their complaint and they want this court to act altogether ignoring the 

procedure established by law in this regard.Mere sunmses and 

conjectures can not constitute a valid reason for exercise of power under 

Section 159 CrPC. 

16. As a cumulative effect of the aforesaid discussion, I am of the

concerned opinion that the appllcat1on is bereft of merits and the same 

deserves to be dismissed. 
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